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PROF. MADHU DANDAVATE: I

think the points are so clear that they
don't need a reply.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Now the
question is —

“That the Bill to authorise payment
and appropriation of  certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1990-91, as passed by the
Lok Sabha, be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : We shall
now take up clavse-by-clause consideration
of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

PROF. MADHU DANDAVATE : Sir, 1
move ~—

“That the Bill be returned.”
The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAIJI MASODKAR): Before we
take up the Appropriation (Railways) Bill,
shall we finish the Statutory Resolution ?

SOME HON. MEMBERS : Yes, yes.

STATUTORY RESOLUTION SEEXING
APPROVAL OF THE DRAFT MINIS-
TERS’ (ALLOWANCES, MEDICAL
TREATMENT AND OTHER PRIVILE-
GES AMENDMENT RULES, 1990

THE MINISTER OF PETROLEUM
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PADASWAMY) : Mr. Vice-Chairman, on
behalf of Shri Mufti Mohammad Sayeed.
I move —

“That this House approves the draft
Ministers’ (Allowances; Medical Treat-
ment and other Privileges) Amendment
Rules, 1990 framed under sub-section (1)
of Section 11 of the Salaries and Allow-
ances of Ministers Act, 1952 (58 of 1952)
and laid on the Table of the Rajya
Sabha on 22nd August, 1990.”

The question was proposed.

SHRI H. HANUMANTHAPPA (Karna-
taka) : Sir, the resolution is only for the
Ministers. Members have the facility of
only 50,000. Will they increase it to
80,000 ? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SUBODH KANT SAHAY): We will
consider it.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Now the
question is :

“That this House approves the draft
Ministers’ (Allowances, Medical Treat-
ment and other Privileges) Amendment
Rules, 1990 framed under sub-section
(1) of Section 11 of the Salaries and
Allowances of Ministers Act, 1952 (58
of 1952) and laid on the Table of the
Rajya Sabha on 22nd Auguost, 1990.”

The motion was adopted.

THE APPROPRIATION (RAILWAYS)
NO. 3 BILL, 1990

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI AJAY
SINGH) : Mr. Vice-Chiarman, I move —

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1990-91 for the purposes of Rail-
ways, as passed by the Lok Sabha, be
teken into consideration.”

The question was proposed,

SHRI S. B. CHAVAN (Maharashtra) :
Mr. Vice-Chiarman, Sir, 1 am gratefu! to
you for giving me this opportunity to

AND CHEMICALS (SHRI M. S. GURU- speak on this Bill.
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Sir, since we are coming io the fag end Mudkhed——:Adilahad quasi conversion has
of this Session, I thought it necessary to been sanctioned but t_here al;o the provi-
refer to some problems. In fact, T am mot sion is. very meagre it becm .almost an
supposed to refer tc" some of the issues impossibility to cotiplete this line and I
which 1 had raised in some other fora think it will take a very long time to
outside. Bul. since muatters have to be complete this line.
wroueht on tcco: §, 1 thought it necessary . ] i . . .
w nfemion some of the issues und since l\?e‘f ‘t’tz l'h;sl:laalt sliltt;?l?sa:xg t};‘}‘:’us‘;ﬁi;
the Finaace Ministeo is also here, 1 thought “n‘l:lhlicf: }(:0:1 b (o be brought. from
it would be beuws o he were as generous di L g ' line ©s al

. o o oot derolad as e has Geintoareas and the main line is always
o Lo eyaally fo. Ay der crowded. It is so busy that it takes a very
been in the case o Kornih long time 1o set coal for these thermal

ir. you hnow very well that there are POVer stations. That is why we always
;.,fz:i’ »%/hich. becuuseyof the reorganization lind that the coal stocks are suﬂicn?nt only
of the States, have become parts of thejfor four days or so. I do not think that
Maharashtra  State like Vidarbha and;this will be a proper system to follow.
Marathwada areas which were not forming: Therefore, ) 1 “f"“ld request thc Minister
part of Maharashtra before. I am going | fo apply his mind to ?Xpm?lte this problem
to speak about two or three railway lines | and sce that a SOIu_tmn is found to gel
for which there has been a consisteut{ coal from shorter distance.

demand for the last fifty years or moOIC.| y wijl have to mention another thing
There are some new Raitway lines and: ;.. ..o Ag agreement has | atrived

plso few proposals for gauge CONVErsion! . peiween the Maharashira Gevewmmyent
{lon. Minister Railway will have to apply| . ng the Karnataka Govesnment on the ape
his mind to find workable solution 10,4 and the Railway Mimistry om the
complete these with in the stipulated t_erm;other and a Railway Development .Corpo-
specially when the budget provision eXists: (oiion has been created for the Komkan

, area, 2 i vo

In this coatext, I would like to give the C‘;)a m‘;i‘:‘m;’na‘;‘;emﬂ };‘8,&!: S::f
background of this also. There was @ Hy dqz‘éb ad area, not only of .W,
Committee, known as the Lokanathani but also of Andhra P rﬁesh, that wonll be
Commitiee, which was appointed to. ﬁnd; vory useful s these are the twp areas
out the economic effect of not havmg ai which have E'rEvem:?ﬂajn ed negleated. We get
similair kind of gauge either conns?ctmgi our coal either from the Wardha valley
Bombay or connecting Nagpur. The mtfor-!oT Singareni coliirios in the ﬁﬁfiﬁiﬁagar
mation that we got then was that the. district. 1f codl s 1o be 6r01i§ht from 2
people from the ex-Hyderabad area werc, shiorter distance, I think this 38 the © aly
gétting almost 25 per cent less price for§ way.  You can complete these two lines
their agricultural produce. So, my only, within the Stipulsted time and the total
request to the Minister will be that hei. oo o 4 te from these limes wifl be
should make sufficient provision and see) "y " e very short time. I am
that these railway lines are completed sol .. you to extend the same facdlity
that conditions are not created in which, whicl: in fact, has been pr ised in the
people have a feeling that the ex-Hyderabad case ;)i Konkan. If that is‘m déade, 1 am
area still remains aloof. ‘There is not; sure that we will be able to this
even one National Highway. The railwayi line within a very short ﬁme.:cmnlele
lines have different gauges and that is why'
there is a problem. In fact, I had dis-, Another thing abont which I would like
cussed this issue about Manmad-Parbhani- | the hon. Minister to apply his mind is
Parli and  Parbhani-Mudkhed-Adilubud nbout expediting the work of Railway
with Mr. Dandavate when he was the Division for Nanded. This is another point
Railway Minister and he was kind enough|for which there is a Budget provision.
to make a beginning on the Manmad- ' Actuafly T Have been writing to the Rajl-
Parbhani line. But, thereafter, things way Minister about this. Land acquisi-
moved so slowly and the Budget provisions tion cases have also started. -Unfortundtely,
were sa inadeguate that it might take very it is the onmly the 1st phase for whidh
long time to complete these line—Parbhani- land acquisition is being adopted. 1 will
14—522 RSS/90 '
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[Shri S. B. Chavan] .

request the Railway Minister to see thal
the entire land required for the location
of the Divisional Headquarters is acquired.
I would like to know about this. I think?
it will be very difficult for you to give
me all the details today. But you take
note of this and kindly write to me so
that T may be informed about the latest
position. We have lost very valuable time
witer the Budget was sanctioned. You had
enough time to approve the estimates, call
for the tenders and start the work. Budget
provision is there. Later on you may not
turn round and say: we do not have
sufficient time now left and that is why
we will have to surrender them. With
great difficulty amounts have been provided
and if you do not start the work, then
it will create a kind of frustration which,
in fact, will not be in the interest of
anybody.

Another point is about the Divisional
staff, the ADARM’s office, which in fact
meant for this area is located at Secundera-
bad .The reason given was: we do not have
living accommodation.  Actually I had
specially talked to the Collector.  The
Collector informed the railway officers at
Seccunderabad about availability of housing
accommodation. Therefore, hift that office
from Secunderabad to Nanded so that you
are able to do this work expeditiously.

Similarly, for Purna-Mudkhed section
there is the Budget provision. I would
like to know whether the estimates have
been prepared, they have been approved,
tenders have been called, and how long
it is going to take for you to start the
work.

Next thing, Sir, that I would like to bring
to the notice of Railway Minister is the

[RATYA SABHAL

over-crowding in trains and the kind of |
maintenance which is undertaken by the|
Railway Board. It is highly necessary that .
additional trains may be started. Over-:
crowding you can reduce by having some
more coaches attached to the existing trains.
Maintain coaches in the proper manner 50|
that we are not again reminded; we |
belong to the ex-Hyderabad area and noth—‘

ing new is going to happen.

|

One point more and I have done. Serious ‘
.dacoities are taking place on the running
railways between Secunderabad-Manmad. !
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A number dacoities have
That is not a terrorist area. The terrorist
area is totally different. But in spite of
that dacoities have taken place. And that
is why I will request you kindly to let
me know as to what exactly has been the
finding in this matter.

taken place.

As in the case of Maharashtra, so also
I would request you that a similar kind
of agreement may be entered into between
Andhra Pradesh, Maharashtra and Railway
Board. And I am sure that if this is done
we will be able to complete this railway
line within the stipulated time.

Thank you.
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SHRI ASHISH SEN (West Bengal) :
Sir, being a person who is coming from
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SHRI GOPALSINH G, SOLANKI

(Qujarat) : Mr. Vice-Chairman, Sir, I rise
to support the Appropriation (\Railways)
No. 3 Bill.

The Indian Railways are the largest

undertaking under one management with

The appropriation (Railways)y [RAJYA SABHA]
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a route network of about 62,000 ks,
{ There are more than 3000 trains ronning
iper day. Out of this more than 720
‘tra.ins are running as passenger trains. So,
‘the railway administration would feel
;embarrassed in maintaining the adminis-
‘tration.  Still I would like to draw your
"attention to two or three points.

Lo .
! Sir, in Bombay suburban trains the
former Government introduced a system

?]whereby clerical staff was employed for

jchecking the tickets after their duty hours.
1They were given identity cards and they
were paid 20 to 25 per cent of what they
:were collecting during their off-duty hours.
'The ticket collectors meant to check the
tickets are not given overtime for than 8
hours. So, the railways suffer a great loss.
The passengers are also harassed by the
‘clerical staff like anything. I would like
to suggest that the railways should raise
the strength of ticket collectors. This will
‘wipe out the problem of unemployment
'also. The present ticket collectors may
.also be given some incentives.

Secondly, I would like to remind Shri
iGeorge Fernandes about one thing. He
lhas himself remained a unionist. Since
1974 more than 600 persons who were
'removed are to be reinstated. They have
'not been taken back so far. Would the
Railway Minister look into this particular
|aspect to reinstate those 600 people ?

Now I come to an important aspect of
thefts. At present wooden sleepers are
being replaced by cement sleepers. The
replaced wooden sleepers are being stolen
away. Not only that, other iron scrap is
also stolen away. The Railway Minister
should look into the thefts that are taking
place in the railways. If these thefts in
the railways are prevented, I would say
we could afford having golden or silver
carriages.

Timings of arrival of trains at Jammu
lare motivated commercially by the former
Government and the Minister because
they had some 5-star hotels where the
tourists could stay for one day more and
give them more earning. I would like the
Minister to look into the timings of the
arrival of trains at Jammu, particularly,
| the superfast train from Bombay to Jammu.
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THE VICE CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Shrimati
Bijova Chakravarty. ... (Interruptions) . .

SHRI H. HANUMANTHAPPA :
want a Rajdhani for the South.

We

... (Interruptions) . . .

THE VICE CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Mr. Mims-
ter, they are all supporting it : You may
give a Rajdhani for the South.
ruptions) . . .

.. (Inter-

SHRIMATI BIJOYA CHAKRAVARTY

(Assam) : Mr. Vice-Chairman, Sir, Il
support the Appropriation (Railways) No. |

3, Bill, 1990.

Sir, all these years, during the Congress

[6 SEP 1990]

. only the trains but we

|'us finish the lList.
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THE VICE CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : It is not
are also over-

crowded, ...(Inferruptions)...

SHRI SARADA MOHANTY : Sir, the
Paradip port is going to be developed
shortly. and the railway line from Daitari
to Banspani must be connected to that. 1

" therefore request the Minister to consider

this proposal and do the needful in the
meantime.

My second point is that the Neelachal
and Deki-Puri Express which goes from

'New Delhi to Puri leaves New Delhi at

$.40 in the morning, which is an odd time.
This timing may be changed to 7.00 in

the morning. Thank you, Sir.

.. (Interruptions) . .

THE VICE CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : As I said,
we are becoming overcrowded now. Let
Mr. Hanumantha Rao.

rule, many trains have been given for;:’ SHRI MOTURU HANUMANTHA RAO

Tamil Nadu, Andhra Pradesh and many
other areas. But during these 42 years
of Congress rule we in Assam have not
got any train like the Satabdi Express and
S0 Ol
honourable Minister that he should very

quickly extend the broad gauge line up to

Tinsukia because this extension is very‘

much necessary. Secondly. I want a fastes
train to be introduced for Assam.

Sir. whenever 1 travel in the train I find

These needs should be met.
is my request.

train. This

That is all T have to say.

Thank you very much.

SHRI SARADA MOHANTY : Mr. Vice-
Chairman, Sit,. ..

... (Interruptions) . . .

That is why I am appealing to the’

(Andhra Pradesh) : Mr. Vice-Chairman,

. Sir, 1 do not want to take much time of

the House because it is already late. ...

{interiuptions) . ..

SHRI H. HANUMANTHAPPA : Mr.
Rao. please support my demand for a
Rajdhani Express for the South.

SHRI MOTURU HANUMANTHA
RAO : Sir, Hanu-
manthappa’s suggestion for a Rajdhani

1 fully support Mr.

. . + Express South.
that water and lights are missing on the ress for the h

THE VICE CHAIRMAN (SHRI BHAS-
KAR ANNAJT MASODKAR) : The Minis-
If that is the only
point, then you need not say.

ter will take note of it.

SHRT MOTURU HANUMANTHA
RAO : Sir, there are certain superfast
express trains from Dethi to Madras,
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Karnataka and other places. But, at the
same time, there is no quota for reserva-
tion of berths up to Vijayawada. So,
from Delhi we have to fight our way to
Vijayawada in other compartments without
any particular reservation. I thope the
honourable Minister would see to it that
a sufficient quota of reservation is fixed
for us.

Secondly, Sir, there is no broad gauge
branch line between Macherla and Guntur,
but in between Guntur and Vijayawada a
broad gauge line is already there, it is not[

linked. But if one has to go from Vijaya- |
wada to Macherla, he has to go by one:

[RATYA SABHA]
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immediately he would see to it.that they
would be reinstated. But even the other

day in the Question Hour he was explain-
ing, and he has written a letter in reply
to my special mention also in which he
simply stated that it was under
How long the review would go on, we do
Many representations
made t{o him, and they were expecting
some decision before the end of the session,
by the 7th. But that too has not come up.

review.

not know. were

THE VICE CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Let us
see what the Minister says.

SHRI MOTURU HANUMANTHA

train up to Guntur and then catch another| RAO : It is very disappointing and I hope
train for Macherla. Without any ﬁnancial‘i that the Ministry would see to it that im-
commitment, the Macherla-Guntur line can| mediately a decision would be taken about

be extended up to Vijayawada and I would .
request the honourable Minister imme-,
|
diately to undertake this. i
|

Thirdly, in the Konark Express there isf
not enough reservation of A.C. 2—tier‘
berths for Vijayawada : only two berthsf
are available. Vijayawada being a business]
centre and Bombay also being another |
business centre, still, between Bombay and
Vijayawada the train that is available is
only the Konark Express.

THE VICE CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : All these
suggestions can be sent to him, I think.

SHRI MOTURU HANUMANTHA
RAO : Fourthly, my most important point,
Mr. Vice Chairman, ...

THE VICE CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : The last.|

SHRI MOTURU HANUMANTHA}
RAO : The victimised railway employees
are not being reinstated even after nine
months of assumption of office by the
National Front Government. Especially

because of Mr. Fernandes, he being a trade-

union leader, they expected so much that

them.

THE VICE CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): Mr.
Fernandes, do you want to say some-
thing ?

SHRI JOHN F. FERNANDES (Goa) :
Two points about Goa. We have a lot of
problems ?

THE VICE CHAIRMAN (SHI BHAS-
KAR ANNAJI MASODKAR) : Will it not
be better if you send all these things to
the Minister ? (Interruptions)

SHRI JOHN F, FERNANDES : Sir,
thank you for permitting me.

1 rise to support this Bill as passed by
the Lok Sabha.

It is said that the Indian Railways are
the second largest network in the world,
next to the USSR. T feel that this sector
is the most mismanaged sector and creates
a big strain in our national economy. We
suffer loss of crores of rupees due to the
The
silver lining the Railway has, is that often

mismanagement and pilferage. only
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they are faster than our domestic airlines, :

and on certain sectors good food is provid-
ed. The mismanagement is due to full

Government control, and I feel that the

Government will do well by allowing pri-

vate operators to join the Railways as has |

been done by the civil aviation Ministry by
permitting air taxi services.

The staff lack courtesy, and the platforms
are very unclean. Therefore, 1 would re-
commend that the staff should be periodi-

cally trained in public’ management by pro-

[6 SEP. 1690}

The Appropriation 426

. THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAIT MASODKAR):
Please conclude.

SHRI JOHN F. FERNANDES : Yes,

* just concluding.

© The Goa Express which was inaugurated
by this Government with great fanfare on
. the 18th June this year lacks a pantry car.

Also the peopie of Goa do not get return
_reservations from Goa itself,

1 hope that the hon. Minister will provide
}fox- these two things.

With these few words, 1 support this Bill.

viding a compulsory reorientation course in |

public relations and sanitation. Touts and
biack-marieteers are common sights at thc

railway stations. i

In a sense, the tourists
who are mostly foreigners, are harassed by |

Agra is the best!
this T
would request the hon. Minister to have a |
separate Tourist Police Cell within the |
Railway Police Force, and this Force may
be stationed at important tourist centres in ,?
the country. 3

these agents and touts.

example. To avoid harassment,

Coming to my State of Goa, Sir, it has|
made a good beginning by starting the
Konkan Railway, by initiating the work on
the Konkan Railway line, and I compli-
ment the Government for that, The Konkan
Railway Corporation is a novel example of
people’s participation in regional develop-
ment. Let us hope that the Konkan Rail-
way will see the light of day on schedule.

But the perennial problem of my State is,

the conversion of the meter gauge into

. DR. YELAMANCHILI SIVAJI (Andhra
' Pradesh) : I compliment the Minister for
preparing this scheme for mobilizing Rs.

| 1,000 crores from outside the Budget to lay

the Konkan Railway line. There are several
railway lines, survey of which has been
completed ip Andhra Pradesh, like Venkat-
giri-Nadikudi, Kavvuru-Bhadrachalam,
Nizamabad-Ramagundam Guntur-Gunta 1
gauge conversion and circular rail in the
twin cities of Nizampatnam-Nidadavole.
Likewise several surveys have been com-
pleted. I would like to advise the Minister
to open a dialogue with the State Govern-
ment so that the State Government may
be involved in laying the new railway lines
in Andhra Pradesh as has been dome in
the case of the Konkan railway line.

Earlier there was a line between Guntur
and Nidadavole. Without passing through
Tenali, the railway line used to go via
Chhundur, but because of the negligence
of the railway authorities, the railway track
has been removed. The railway line is

broad gauge because the Mormugao Har-
bour is connected to that line, and it can
cater to the hinterland and the Western
Ghats. Port  from
financial crisis the only solution is to con-
vert this railway line into broad-gauge line
because the modern trade is done by the
container system, 1 think this is the only !
solution which can save this Port, |

T feel. to save this

'
i

there and everything else is there. With a
litfle investment, you can restore that line
and therebv the distance between Madras
and Hyderabad may be reduced by 60 to 70
kilometres and the time also may be saved.

Higginbothans and A. H., Wheeler shops
on the railway platforms may be decentra-
lised and they may be allotted to the un-
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employed graduates. Food that is sup~ next train. They stay there hardly for a
plied in the casseroles may be hygienic,, couple of hours. The rent may be fixed
but it is too costly. In addition to the depending upon the hours of their stay in-
carserole food, the Janata food may also sicad of fixing it for the entire day, when
be made available on the platforms. When they stay there only for one or two hours.
we start from Delhi to our native place, for ‘

30 hours we are cut off from the entire ‘ The earlier Minister along with the then-
world. S0, I would like you to explore the Industries Minister, Mr. Vengal Rao, laid
possibility of introducing TV and Radio | the foundation stone for the Railway Fish
news service in the railway compartments ‘JPlaIes unit at Chintakurni of Khammam
so that we are in fouch with the worid | district. ¥ don’t know what has happened

outside. Likewise, the mobile library may | to the foundation stone. It is there or not,

be restored, as was there in the Tamil Nadu [ don’t know.

. . |
Express in the earlier days, |

'9.00 Py
Several Members mentioned about the’
Shatabdi Express between Madras and | The c?nsultative Committees  of t.he
Delhi. The earlier Minister had anncunced ;Zonal _Ra’lways as well .aff _the COHSll?tatlve
such a proposal, but little has been done | Committees .of'the Divisional Railways
in this regard. I would like to suggest that are not fur'lctlomng throughout the country.
. . I would like to advise you to see that
Waltair Division may be transferred to the .
South-Central Railway. In lieu of that | these Comml.ttees may be restored so that
Hubli Division may be transferred from the vi/e can appoint our own people (Interrup-
South Central Railway to the Southern ‘tlons) :
Railway. Trains running between Hydera-
bad, Cochin and Tirupati to Varanasi may THE VICE-CHAIRMAN (SHRI
be extended to Delhi. ‘BHASKAR ANNAJI MASODKAR)
Please conclude.

To eradicate ticketless travel, a ticketi
collector may be employed for each and | - DR. YELAMANCHILI SIVAJI : With
every compartment to solve the ticketless | these suggestions, I conclude and thank
travelling problem as well as to solve the you very much.

|
unemployment problem. We badly need a

railway school for the Railway employees| SHRI VISHVIIT P SINGH
at Guntur. A wooden bridge is needed at | (Maharashtra) :  Mr.  Vice-Chairman,
Guntur. During the recent cyclone, the “ Sir, T have spoken on numerous occasions
Deputy Prime Minister, Mr. Devi Lal, had 'in this House on the problems of Bombay
promised to lift gypsum from the cyclone- "and I find that my appeals inevitably fell
affected areas free of cost. I do not know on deaf ears, Successive Ministers have
what has happened to this, The Deputy \ been spoken to by me during the Budget
Prime Minister has been removed and the " debate, debate on the Appropriation Bill,
Agriculture Minister of Andhra Pradesh,'debate on the Railway Budget and debate
who had sought that promise, has also been lon the Railway Appropriation Bill. Once
changed from that portfolio recently,  again 1 am going to try my level best to
(Interruptions). The rent charged at thetry convince this Minister. He is a new
railway retiring rooms is too high The Minister, a young Minister and good-look-
railway passengers stay there only for bath ing Minister. Let us see what he does.
and to change their clothes and to catch the ' would like to explain first, through you..
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SHRIMATI BIJOYA CHAKRAVARTY :
You send all the compliments in  writing |
to him s0 that he can get happiness.

[6 SEP1990]
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minutes. exatcly two minutes. The com-
muter rail transportation systemn has be-
come a step-child. Neither the State Gov-

"ernment can do anything about it because

SHRI VISHVIJIT P. SINGH : You must
remember, Madam, when I want some-
thing from the Minister, I always com-
liment. In fact, I come to them whenever
T want something from anybody and I always
compliment them. What is the reason for
that T do not know. Anyway, let me first
explain he importance of Bombay. Bombay
pays one-third of the country’s incometax,
Bombay pays 60 per cent of the
country’s customs duty, Bombay pays

20 per cent of the country’s Central ex-!

cise. Bombay generates 10 per cent of the
country’s industrial jobs. Bombay port is
the India’s largest port which handles 40
per cent of its maritime trade. Bombay
airport handles 58 per cent and 41 per
cent of India’s international and national
air passenger traffic respectively which is
14 times as much as Delhi, the next
highest. The off-shore oil and gas fields of
Bombay High nearby produce about 51
per cent and 48 per cent of the country’s:
total production. Most of it is handled
from Bombay. Bombay’s oil refining thro-'
ughout is 23 per cent of the total of the
country, It is the home of India’s nuclear
programme. It is the country’s largest’
naval base. It is the financial capital of
India. It is the most cosmopolitan city of
India.

SHRI MOTURU HANUMANTHA RAO :
Nobody ignores Bombay. Can they afford '
to ignore Bombay.

SHRI VISHVIIT P. SINGH : Let me
inform you, Mr. Vice-Chairman, the repo-
sitory of our civilisation, the repository of
our culture, of our institutions and all our
institutions are housed in our urban
agglomeration. Let me tell you that the
oldest institutions in this country belong:
to Bombay city including the Congress
party which was responsible for bringing
freedom to this country. Let me tell you.

THE  VICE-CHAIRMAN {SHR1
BHASKAR  ANNAJI MASODKAR)
Only points.

. dham to Kandla,

SHRI VISHVHT P. SINGH : Now I am
-going to come to the point 1 will take two

every day, and in the most horrible
_ ditions and I would like to urge upon the

it is controlled by the Centre nor the
Centre, the Railways are interested in do-
ng anything about it. The Municipal Cor-
poration though it wants to, cannot do any-
thing about it.  So the result is it be-
comes a step-child and nobody does any-
thing about it. I would like to tell you in
1950-51, the total number of train trips
per day was 741 with the average number
of passengers 7.83 lakhs daily. Today in
1988-89 -- this is last year’s figures — the
number of train trips was 1744 and the
number of passengers was 39.60 lakhs per
day. Nearly 40 lakhs of passengers are
travelling on those trains, crowded trains
con-

Minister that a full
been prepared

report has already
which is there with his

Ministry. It was prepared by the Bombay
Metropolitan Regional Development
Authority in March 1990. It is called

“Improvement of Suburban Railway System

,in Bombay Metropolitan Region” and it

has identified 16 projects with a total out-
lay in the Eighth Plan period of Rs, 1,272
crores of which Rs. 300 crores are on on-
going projects and Rs. 972 crores on new
projects. The total cost up to the end of
projects completion at today’s rate is Rs.
1,654 crores and I would like to impress
upon the Minister to kindly use his good
offices, to save the city of Bombay, Bombay
which does so much for this country
and for which nothing is done at all. 1
would request this House, request you Mr.
Vice-Chairman, request the Minister to
kindly do something about the city of
Bombay. Do something about the Com-
muter Railway Transport System so that
the city which is going to have over ten
million inhabitants in 1990-91, at least
something should be done for them. Thank
you.

SHRI ANANTRAY DEVSHANKER
DAVE (Gujarat) : Sir, in Gujarat, Kutch
is a border district as well as a backward
district and it is the second largest district
in the country. Our long pending demand
with the Railways 1is that from Gandhi-
the metre gauge line
should be converted into broad gauge line.
This is our long pending demand. So X re-
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servants and that train was very useful to
them.

THE VICE-CHAIRMAN (SHRI BHAS-,

KAR ANNAJI MASODKAR) : He will

consider it.

SHRI V. NARAYANSAMY : The trains

[6 SEP 1990]
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THE VICE-CHAIRAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : We shall

now take up clause-by-clause consideration
of the Bill.

Clause 2 and 3 and the Schedule
were added to the Bill.

are not being run with a profit motive only.“ Clause 1, the Enacting Formula and the

They are
1987, when I put the question, the reply 1
have been getting is, “The Government is
not getting profit. 1 would like to tell the
hon. Minister that the train which was
discontinued should be revived so that all
the people who are living on the route
between Madras and Pondicherry may get
the benefit.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJL MASODKAR) : Well. Mr.
Minister.  You have to catch the train, ¢

SHRI AJAY SINGH : Sir, I am afraid |
the Railway Minister has missed his train. !

THE VICE-CHAIRMAN (SHRI BHAS- |
KAR ANNAJI MASODKAR) : For the'
Railway Minister it i« not delayed. I be-’
lieve. ;

service-oriented. Right from:

Title were added to the Bill.
SHRI AJAY SINGH : Sir, I move :

“That the Bill be returned.”
The question was proposed.
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SHRI AJAY SINGH : No. It won't be.
That is why I missed it.

Well, I am very grateful to all the
learned colleagues for their various sugges-
tions for action. Most of them, some of
them at least, were very emotional and-
strongly-worded. But they have chosen to
leave befoic I could reply to them. I will
take all the suggestions into comsideration
and I also promise to reply to them indivi-
dually so that I may not take the time of
the House now. With these words, 1
would request that the House may approve
the Bill.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR
tion is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial vear 1990-91 for the purposes
of Railways, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

T e

THE  VICE-CHAIRMAN (SHR1
BHASKAR ANNAJI MASODKAR) : Do
vou want to respond 7

SHRI AJAY SINGH : Yes. I want
respond to one of the suggestions.

to

SHRI H. HANUMANTHAPPA : Mr.
Vice-Chairman, one minute. Since the
House is sitting late, we are obliging for
indjvidual replies. This is not the way

-usually. It should not become a precedent

for every debate hereafter. The Ministers
should not say, “I will send individual
replies”, Becanse we are sitting late till
“15 p.M the House obliged today. Other
viipisters should not take shelter under
this and say they will send individual
replies in other debates too.

SHRI V. NARAYANASAMY : They
should not take it for granted in other
matters. .

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAIJI MASODKAR) : No,
it will not be a precedent.



435 The Appropyiation Railways

SHRI AJAY SINGH : A train is being:
considered. (Interruption).

qgT FE T aNvEr § fawey @
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The suggestion about a deluxe train will
be considered and we try to do it as soon’
as possible.

Mr. Vishvjit P. Singh is coming. I will
reply to him. You will be glad that we;
have prepared a very detailed status paper'
on-the entire problems related to the sub-
urban traffic in Bombay metropolitan and,
larger areas. We will be releasing it within
a week’s time and we infend to have a
public debate. There are two main points
in it, How to raise the kind of money that
is required and how to implement them, we
have to apply the same thing as that we
have done for the Konkan Railway. That
will be done within a week’s time.
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SHRI VISHVJIT P. SINGH : Will you
send a copy of it ?

SHRI AJAY SINGH : We will send a
copy of it.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : Now
the question is :

“That the Bill be returned”

The motion \was adopted.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :
The House now stands adjourned till
11 AamM. fomorrow.

The House then adjourned at
seventeen minutes past nine of the
clock till eleven of the clock on
Friday, the 7th September, 1990.



